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(b) No, Sir. The first instalment of

repayment falls due on the 15th
August 1952.
(c) Yes, Sir. I would refer the hon.

Member t¢ the statement I placed on
the Table of the Provisional Parlia-
ment on the 26th May 1951 in reply
to Starred Question No. 4541 and the
Statement I made in the Parliament
on the 30th May 1951 on my discus-
sions with the Finance Minister of
Pakistan on the outstanding financial
issues between India and Pakistan.

FINaNCE COMMISSION

*84. Shri P. T. Chacke: Will the
Minister of Finance be pleased o refer
to the reply to starred question .No.
230 for 26th February,-1952 and state:

(a) whether the Finance Com-
mission has completed its proposed
tour of the States;

(b) what are the recommendations
of the Commission regarding the divi-
sion of Income-tax between the Union
and the States; and

(c) what are its recommendations
regarding grants-in-aid to the States?

The Minister of Finance (Shri . D.
Deshmukh): (a) No, Sir.

(b) and (c). The recommendations
of the Commission to the President
are awaited.

ComMmuNITY DEVELOPMENT PROJECT

*85. Shri P. T. Chacko: (a) Will the
Minister of Finance be pleased to
state the amount spent up-to-date from
the Indo-American Technical Fund on
Coemmunity Development Project?

(b) What is the
US.A. to this fund?

(c) What is the nature of the ex-
penditure in each project area?

(d) What is the basis on which pro-
ject areas or development blocks were
allotted to each State?

The Minister of Finance (Shri C. D.
Deshmukh): (a) No amount has yet
been expended as the project is still
in the stage of formulation.

(b) During the United States fiscal
year 1952 the Government of the Unit-
ed States has agreed to contribute $50
million to the Indo-American Technical
Co-operation Fund.

(c) The expenditure is initially to be
incurred mainly in increasing agri-
cultural production; certain basic
facilities for education and health are
also proposed to be provided for.
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(d) Attention js invited to the
answer given by the Minister of Plan-
ning to Question No. 31 on May 19,
1952.

ELECTRICITY TO PAKISTAN

*86. Giani G. Musafir: Will the
Minister of Na.tnral Resources and
Scientific Research be pleased to

., state:

(a) the quantity of electricity - that
is still being supplied to Pakistan from
the Hydro-Electric Project, Joginder

Nagar;
(b) the quantity of electricity that
was being supplied to akistan at

t_het time of partition from this pro-
Ject;

(c) how much electricity has been
&i‘verted to Indian territory since
en;

(d) what was the period of supply
of this electricity to Pakistan, agreed
upon in the first agreement with
Pakistan on this question;

(e) what is the time . limit agreed
upon in the latest agreement with
Pakistan on the subject; and

(f) if there has been any time lag,
what are the reasons therefor?

The Minister of P and River
Valley Schemes (Shri Nanda): (a)
According to the present arrangement,
the Punjab (India) Government is
committed to supply power to Punjab
(Pakistan) to the extent of 6000 KW,
though in actual practice higher sup-
ply to the extent available is being
given.

(b) About 16000 KW Maximum De-
mand.

(c) About 7000 KW Maximum De-
mand.

(d) No formal agreement has so far
been entered into between the two
Punjabs in connection with the supply
of electricity from Punjab (India) to
Punjab (Pakistan). The supply was,
however, continued to Punjab (Pakis-
tan) from 15-8-47 to 31-12-47 under the
Punjab Partition (Mandi Hydro-Elec-
tric System Operation) Order, 1947 and
from 1-1-48 to 31-3-49 in accordance
with' the Arbitral Tribunal’s Award.
Ther®after, electricity has been sup-
plied to Punjab. (Pakistan) merely by
exchange of letters and without any
formal agreement.

(e) Two months with effect from
1-4-52.

(f) There has been no time lag.





